
     
 

      

        

   

   

   

   
   

     

     
    
    

    

       
    
   
    

   

    

            

             

            

          

            

          

             

      

                

              

              

  



          

          

             

    

            

            

            

              

         

                

    

                    

                  

  

            

         

          

             

          

           

   

           

             

           

     

           

   



          

            

              

          

        

   

     

       
       
       
        

     
       

    

  
 

      
      

    
       

     

    
     

       
     

        
  

  

       
        
     

       
     

     
     

       
       

      
       

        
     

       

    

  
 

     
       

 
        

        
       

   

   

  

 



          

       
       

      
     

      

 

       
       

      
     

      

 

       
       

      
     

      

  

     
       

       
       

        
        

     
       

  

    

  
 

      
       

 
         

     

        
   

    

       
        
     

       
    

       
  

     

           

  

    

  
   

    
    
  
   

    

  
  
  

   
  
  
  
  

     
 

  
   

  

            

 

   



          

                 

              

              

                  

              

                

        

                

        

                

        

              

         

       
        
            

  

        
            
             

     

  

           
    

  

           
   

  

                 
               
     

       

        
           

      

  

         
           

      

  

        
             

            
      

  

            
   

  

         
    

  

        
          

 

  

        
          
         

     
                  

             
                

          
        

        

            
         

    

  

         
            

           
           
 

  

         
    

  

         
   

  

                

                

    

   

  



          

              

             

   

            

          

          

              

  

                

                

              

 

        

            

                

           

           

          

           

          

           

             

   

            

            

           

            

                

            

            

   



              

            

               

              

      

             

       

      

 

 

 

 

  

  

  

 

           

           

        

           

             

            

            

       

   

          



  

 
 

          

 

            

          

 

             

           

           

         

       

              

           

           

         

           

             

   

   
 

   
  

   
   

 
   

 

  
 

              

          

           

          

   



          

             

        

          

           

    

          

            

           

  

            

              

              

           

            

              

  

             

         

            

            

           

             

           

              

              

              

              

   



          

            

            

          

          

            

           

              

               

            

         

          

            

            

            

            

             

             

            

            

            

              

           

              

              

            

              

             

   

   



          

              

              

               

                 

            

             

           

             

              

                

              

               

              

             

    

              

              

           

                

            

  

             

              

                

              

                

               

            

       

   



          

               

             

             

               

            

   

               

                

        

                     

                

                

                 

                    

                  

                 

               

                   

                  

              

        

                 

              

                     

                  

                   

                  

                    

                    

                   

    

              

              

              

              

             

   



          

               

              

                 

              

              

              

             

             

                 

                

               

                

              

               

                

             

            

       

           

           

             

            

                

            

            

           

            

    

        

   



chakrabortyrajivT2@gmail.com. The proposed IRP has furnished the requisite Certificate

in Form No.2 that no disciplinary proceedings is pending. On due consideration, the

proposal of appointment of the IRP is hereby confirmed.

t7. Upon "Admission" of the Application it is hereby pronounced the declaration of

"Moratorium" as mandated in Section 14 of The Code. The declaration of

Insolvency Process and commencement of "Moratorium" shall be made by public

Announcement immediately as prescribed U/s. 13 read with Section 15 of The Code.

The appointed IRP shall perform the duties as an Interim Resolution Professional as

deflned U/s. 18 of The Code i.e. "Duties of Interim Resolution professiona!,, and

inform the progress of the Resolution Plan and the compliance of the directions of this

Order within 30 days to this Bench. A liberty is granted to intimate even at an early date,

if need be. The IRP shall submit the Resolution Plan for approval as prescribed U/s. 31

of The Code on receiving the "Expression of Interest" in response to the Advertisement

made.

18. It is hereby pronounced that the "Moratorium" as prescribed U/s. 14 of The

Code shall come into operation. As a result, institution of any suit or parallel Proceedings

before any Court of Law are prohibited. The assets of the Debtor must not be liquidated

until the Insolvency Process is completed. However, the supply of essential goods or

services to the Corporate Debtor shall not be suspended or interrupted during

"Moratorium" period. This direction shall have effect from the date of this Order till the

completion of Insolvency Resolution Process.

19. Accordingly, this CP (IB)-2054(MB)/2018 stood "Admitted".

20. The Corporate Insolvency Resolution Process is commenced from the date of this

Order.

Date : 11.07.2018
ug
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